4 . . 0. .. 477/2020
NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
- "-‘
' o Send copiesg of this order to the

Respondents and free copies of this order
be handed over to the Applicant and

Learned Senior Standing Counsel,
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W o AN Ordef dated 7.,.1.2003
\‘sb\—‘t\)\& By order dated 26:..4,2002, this O .A.

was disposed of asking the Respondents to give
V - due consideration to the grievances of the
Q} Z -%:-;v\\f Applicant, within a period of thrée months from
| '{L’(‘\_'L& & o G the daté of ?eceipt Qf cépies of the said order
dated 26 .4.2002.

» Now, by f'j_.l‘ing the present M.A.1073/02
(filed on ’,2._12.:2002_ )  the Respondents have prayed
for extens‘ionuolf ;*:hré'eu}honths' tﬁme for
N ey e | e bt implementation of the order dated 26.4.2002.
\ \ From the date of filing of M.A.1073/02 till
SIaRa now, one montﬁ_ time has already elapsed. In

Q\\\\ WA \\\\;»\\ the said premises, after. hearing the learned

: & counsels of both sides, time till end of
\\K\/~'\ S Q\\» é\ \ ) 'S '

February, 2003, is grﬂanted to Respondents to

implement the order dated 26.4.2002.

- ,/L '\(7\'}\ M..m-i\’)j 3/03 is disposed of accordingly.
S : " . Hand over copies of :this order to the
learnad counsels of both sn.desi. /,mf@
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